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REGISTER 

Registrar 

for the applicant. Respordent' 

show causc why this appiicatioi 

- '11 not he admitted and disposed of 
t thc stage of a5rnisic. The shc 

use be filed within four weaks, 

:i .I.Mohaty, learned Additical 

ridir Counsel is present and has 

JC: 	to tdke :otice irithis Caso. 

I am not inclined to pass any 

irJ.m orer at 	stage. 

3 3.1O.% Shri P,KuPadhj, c.up.sel for the 
etiti.ner wants to withdraw this 

Applicat isn. To that effect the applici 

hiaaelf his filed a )m•. Prayer for 

withd.ul is ull.d. Tt app1kati.n5 
is disraissed as withdrawn. Shri 1.N. 	) 

149hinty,csunsel. for the resdejis 
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